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SHRI    MALLIKARJUN;      Sir,      I 
move: 

"That the amendments made by the Lok 
Sabha in the Bill be agreed to." 

The Question    was   put    and    the 
Motion was adopted. 

THE  KHUDA   BAKHSH   ORIENTAL 
PUBLIC LIBRARY   (AMENDMENT) 

BILL, 1980 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF RAILWAYS, EDU-
CATION AND SOCIAL WELFARE AND 
IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN): Sir, the Khuda Bakhsh 
Oriental Public Library (Amendments Bill, 
1979, as introduced in the Rajya Sabha on 28-
3-79, was passed by this august House on 20-
11-80. This Bill has also been passed by the 
Lok Sabha on 3-12-81 with the following  
amendments: 

"Enacting    Formula 
1. That at page 1, line 1, for 

'Thirty-first' substitute 'Thirty- 
second' 

Clause  l 

2. That at page 1, line 4, for 
'1980' substitute '1981'." 
I, therefore, move:— 

"That the following amendments 
made by the Lok Sabha in the Khuda 
Bakhsh Oriental Public Library 
(Amendment) Bill, 1980, be taken into 
consideration, namely: — 

'Enacting   Formula 

1. That at page 1, line 1, for 
"Thirty-first" substitute "Thirty- 
second" 

Clause 1 
2. That at   page 1, line 4,    for 

"1980"  substitute  "1981".' 
The question was proposed. 

SHRI SYED SHAHABUDDIN (Bihar): 
Mr. Vice-Chairman, Sir, with your 
permission, I would like to remind the 
Minister that in the course of the debate when 
the Bill was before us, both in this House and 
also in the other House, great concern was 
expressed about the management and 
administration of the Khuda Bakhsh Public 
Library and some specific suggestions were 
made for possible amendments in the Act to 
improve the administration. One specific sug-
gestion that was made was about the 
constitution and composition of the Governing 
Board. Today for an institution of national 
importance is almost limited to State officials. 
The Governor of the State is the ex-officio 
Chairman and the Education and Finance 
Secretaries and the Commissioner of the 
Division are the Members. The suggestion 
made was that the Governing Board of an 
institution of this character should be national 
in composition so that the institution can be 
governed better, administered better. The fact 
is that nearly 90 per cent of the grant for the 
institution comes from the Central 
Government. Therefore, I wish to remind the 
hon. Minister and the Government whether 
they have considered the suggestion that was 
made and whether they propose to bring a 
suitable amendment to that effect. 
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So far as other suggestions made by the hon. 
Member to look into the proper functioning of the 
Library are concerned, Government is looking into 
them. 

So far as additional allocation of funds is 
concerned, Sir, in the Sixth Plan Rs. 34 lakhs have 
been allocated. But for construction of building and 
other facilities, a proposal is before the Planning 
Commission to augment the allocation from Rs. 34 
lakhs to even Rs. 74 lakhs. Government is fully 
conscious of the importance of such a library. 
Therefore, there is nothing much to add to this, Sir. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): I am now put 
ting the amendments to vote. The 
question is: 

"That the following amendments made by the Lok 
Sabha in the Khuda Bakhsh Oriental Public Library 
(Amendment) Bill, 1980, be taken into 
consideration, namely:— 

'Enacting   Formula 

1. That at page 1, line 1, for 
"Thirty-first" substitute "Thirty- 
second" Clause 1 

2. That at page 1, line 4, for 
"1980" substitute "1981".' 

The  motion was  adopted. 

SHRI MALLIKARJUN: Sir, I move: 

"That the amendments made by the Lok Sabha in 
the Bill be agreed to" 

The Question was put and the motion was 
adopted. 

SHRI MALLIKARJUN: Sir, at the 
moment the Governing Body consists of, of 
course, the Governor of Bihar as Chairman 
and also eminent scholars like Mr. A. J. 
Kidwai and Prot. H. S. Askari. So, at the mo-
ment, with the Government there is no plan to 
change the structure of the Governing Body. 


